Letter to Minister of State in the Ministry of Personnel, Public Grievances &
Pensions on prohibiting the employment of children below the age of 14 years
-as domestic help by government servants '

Justice M.N. Venkatachaliah TR WA SfuER s
Chairperson ) - National Human Rights Commission

February 10, 1997
Dear Minister,

This Commission has been receiving disquieting reports about the empioyment of
children as domestic servants and subjected to long and laborious hours of work. The
Commission has also received complaints against Government servanis engaging children
below the age of 14 years as domestic servants. You will kindly agree that this is simply
unacceptable. - :

The Commission feels that employing children (below and upto the age of 14
years) for work by anyone is reprehensible more so by any Government servant. in its
meeting ‘held on 10 January, 1997, the Commission decided to recommend that an
appropriate rule be included in the conduct rules of Government servants, both Central
and State, which while prohibiting such an employment would also make it a misconduct
inviting a-major penatty. '

! ih‘érefore, request you kindly to take appropriate steps to introduce a rule to the
Central Civil Service (Conduct) Rules, 1964 as under:- '

‘ “Central Civil Services (Conduct) Rules,. 1964 shall be amended by adding the ‘
following as Rule 22-A:- '

() No Government:servant shall employ to work any children below the age of
14 years; : : '

(i)  breach of sub-rule (i) shall be misconduct attracting a major penalty.”

- lam addressing a separéte letter to the Chief Ministers of all States with a request
to provide a similar rule in regard to State Government servans.

 With regards, :
: o Yours sincerely,

Sd/-

, : (M.N. Venkatachaiiah)
. Shri S.R. Balasubramanian
Minister of State in the
Ministry of Personnel, Public -
Grievances and Pensions,
North Block, New Delhi
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Letter to Chief Ministers of all States & Administrators of Union Territories on
" the amendment of Conduct Rules of government servants to prohibit the
employment of children below the age of 14 years as domestic help

Justice M.N. Veﬁkatachaliah No. .8/11/97-Research
Chairperson | T 999 Sfaar srghy

National Human Rights Commission
March 3, 1997
Dear

This Commission has been receiving disquieting reports about the employment of
children below the age of 14 years as domestic help by the Government servants and
often subjected to long and laborious hours of work and on occasions, subjected to-
torture. You will kindly agree that this is simply unacceptable. :

In the light of a recent judgement of the Supreme Court upholding 'the right to free
and compulsory education for all children until they complete the agé“of 14 years' as a
Fundamental Right, you will agree that the practice of employing children as domestic
help does not comport with the spirit of this pronouncement. :

The Commission feels that employing children (below and upto the age of 14
years) for work by anyone is reprehensibie more so by any Government servant: in its
“meeting held on 10 January, 1997, the Commission decided to recommend that an
appropriate rule be included in the conduct rules of Government servants, both Centrai .
and State, which while prohibiting such an employment would aiso make it a misconduct
inviting a major penalty. Accordingly, | have addressed a letter to the Minister incharge of
the Ministry of Personnel, Public Grievances and Pensions, Government of India with a
request to introduce a rule (Rule 22-A) in the Central Services (Conduct) Rules, 1964,
as under: ' T '

(i) No Government servant shall employ to work any child below the age of 14
years; ' :

(ii) breach of sub-rule (i) shall amount to misconduct attracting a major 'penalty."

i reqhest you kindly to add a simiar rule in the conduct rules of State Government
servants. | shall be grateful if you could take early action in this regard.

With regards, o Yours sincerely,
 Sd~-

{M.N. Venkatachaliah)

To ‘ .
Chief Ministers of all States & Administrators of UTs.
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Letter to Chief Ministers/Administrators of States/Union Territories reiterating
. amendment of Conduct Rules of government servants prohibiting employment
- of children below the age of 14 years as. domestic help

. Justice J.S. Verma TR AEE SfuEiR s
Chairperson National Human Rights Commission -

December 13, 1999
Dear

The Commission has been concerned and disturbed on the reported employment
of children below 14 years of age as domestic help by the Government servants. The
Commission had come across newspaper reports and cases before it where children
were known to be engaged in long and laborious hours of work and even subjected to
torture. The Commission took up this matter with the Central and State Governments.
- Recently the Central Government has issued the required notification amending the CCS
(Conduct) Rules prohibiting such employment. To our earlier communication, your-
Government had informed that the matter was under examinatiori. However, we have not
heard of any final decision taken on the matter. '

Looking to the fact that such an inhuman practice which degrades and devalues
the childhood of the young of this country, [ am sure your Governmenit will hasten to carry
out the necessary amendment to the Conduct Rules applicable to the Government
servants. It is needless to draw attention to the specific provisions in the Constitution of
India which expect such measures to be taken by-the Government when it is also the
duty of every citizen to abide by the Constitution (see Article 51 A {a}). May | request you
to kindly inform me,of the decision taken by your Government in this regard?

With regards,
| Yours sincerely,
SQI-
(J.S. Verma)

To

Chief Ministers/Administrators who had not amended the Conduct Rules of
Government Servants of their respective States/Union Territories.
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